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OA Nas 2591/90

Nau Oslhi, this the 20th Oay of February, I995,

HON'BLE SHRI 3.P. SHARPQA, ICMBER (3)
HON'BLE SHRI K. MUTHUKUMAR,nEmSi:R(A)

Shri Suraj Pal Singh (D/2673 & 1168/Q),
Ex, Sub-Inspactor,
S/o Shri Govind Singh,
R/0 G-5, Palica Calany,
Maharam Nagar,
Naw Delhi,

(By no n@)

Uersus

1, Delhi Administration,
Delhi thraugh its
Chief Secretary,
5, Shyam Nath Marg ,
Delhi- 110 054,

2, Daputy Csmmissioner of Police,
(Police Control Room),
Delhi, I»P» Estate,Ne'J Dalhi-2,

3, Additional Commissioner of Police (PCR),
Police Headquarter,
I,P®Estate,
New Delhi- 110 002,

(By Shri Surat Singh, Advocate)
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HON'BLE SHRI 3.P, SHARMA ,P£f1BER(3)

Applicant

Respondents#

Nona is present on behalf of the applicant, Ue gave

a pass ovar,' L^st time it was ordarad that the case nay

bo heard after the connacted matter pending in C®urt Na, 2

listed for hearing on 10,2,1995 is finally disposed of,

2, The present Application was listed on 15,2,1995 and

sinca than tho same has bean coming on Bpard, Taday none is

present on behalf of the pstitioner, Shri Surat Singh is

prasant on bahalf of the respondents, Shri Surat Singh has

brought tha racerd uhich has bean returnad to him,
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3, The application is, therefore, dismissed in default

ef prosecution. No costs#

(K, MUTHUKUl'lRR)
VlEMBER(A) '

/nka/

(3,P,SHARIviA)
mlmberCg)


